DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

SIMANDHAR IMPEX LIMITED

( SIL"/"TARG ET COM PANYn/nTc“)

(Corporate Identification No. U46498MH2023PLC415552)
Registered Office: 811, A Wing, Jaswanti Allied, Business Center, Kanchpada, Malad West, Mumbai, Maharashtra — 400064;
Phone No.: +91-9082258451; Email id: info@Simandharimpex.com; Website: www.simandharimpex.com

CASH OFFER FOR ACQUISITION OF EQUITY SHARES FROM SHAREHOLDERS

e e P e B e B R TR N e e
25.36%" OF THE VOTING SHARE CAPITAL OF SIL, FROM THE PUBLIC SHAREHOLDERS OF SIL BY M/S. FARMICO | V0"2 Lane, Kandivall West, Mumbal - Wading days mmediately preceding the date of the public announcerment as

INTERNATIONAL PRIVATE LIMITED (HEREINAFTER REFERRED TO AS THE *ACQUIRER*) PURSUANT TO AND IN | (Seler-6) 400067 _ vaced g?tg;et;r‘ggtkcg’rfggggzrg:‘:;ﬂ: d’;‘jﬁ'ﬂ”‘g“sfﬂc‘r’]"p“e‘ﬁfd°f trading in the

ACCORDANCE WITH REGULATION 3 (1) AND REGULATION 4 READ WITH OTHER APPLICABLE PROVISIONS OF THE  [Vora Shares and | A, 812 Wing Jaswanti Allied v s0eo1 | 130% | | i 16355 f ooty radot shsgbonly) :

SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) |Stock Broker LLP | Business Center Ramchandra Lane, es ’ et : : 20 TEQUBTRy v

REGULATIONS, 2011, AS AMENDED ("SEBI (SAST) REGULATIONS") (SeIIer—7) Ext Kanchpada Malad West, Mumbai (e) QOther Financial Paramsters as at: 300920025 31 0320025
*As per the SEBI (SAST) Regulations, the Open Offer under Regulations 3(1) & 4 is required to be given for at least —400064 Return on Net worth (%) (0.14%) 688.24%
26.00% of the voting share capital of the Target Company. However, the shareholding of the Public Shareholders as on [ Joral 2281615 | 7260% | Ni il Book Value per share 10.65 (1.70)
date of the Public Announcement is 25.36% and therefore the Offer represent 25.36% of the voting share capital of the oo : Earnings per share (0.02) (11.72)

Target Company.
This detailed public statement (“DPS”) is being issued by M/s. Navigant Corporate Advisors Limited, the Manager to the
Offer (“Manager”), for and on behalf of the Acquirer, in compliance with Regulation 13 (4) and other applicable

R
R

egulations of the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers)
egulations, 2011 and subsequent amendments thereto (“SEBI (SAST) Regulations, 2011”), pursuant to the Public

(D)

1. Simandhar Impex Limited (“SIL” / “Target Company”) was originally incorporated on December 15, 2023 under the

2. The Sellers have confirmed that they are not been prohibited by SEBI from dealing in securities in terms of directions

issued under section 11B of the SEBI Act, as amended or under any other regulations made under the SEBI Act.
INFORMATION ABOUT THE TARGET COMPANY:

*The Fair Value of the Equity Share of the Target Company is Rs. 27.55/- (Rupees Twenty-Seven and Paise Fifty-Five
Only) as certified by Bhavesh M Rathod, Registered Valuer - SFA, (ICAI Membership No. 119158), Chartered
Accountants having their office situated at Office No. 515, 5" Floor, Dimple Arcade, Behind Sai Dham Temple, Thakur
Complex, Kandivali East, Mumbai, Maharashtra - 400101, Tel. No: +91 9769113490; Email: bhavesh@cabr.in vide
valuation certificate dated January 14, 2026. (UDIN: 26119158CXH6AU3194).

Announcement (PA) filed on January 14, 2026 with the BSE Limited, Securities and Exchange Board of India (“SEBI”) Companies act 2013 in the name and style of “Simandhar Impex Limited” and registered with the Registrar of 4. There has been no corporate action requiring the price parameters to be adjusted.

and Target Company, in terms of Regulation 3 (1), Regulation 4 read with regulation 15(1) and regulation 13 (1) of the Companies, Central Registration Centre. The corporate identification number (CIN) of the Target Company is 5. |n the event of any further acquisition of Equity Shares of the Target Company by Acquirer during the offer period,
SEBI (SAST) Regulations. U4.6498MH2023PLC41 5552. The Registered office pf Target Company is presently situated at811A Wing, Jaswanti whether by subscription or purchase, at a price higher than offer price, then offer price will be revised upwards to be
Definitions: Allied Business Genter Kanchpada, Malad, Mumbai, Malad West, Maharashtra, India, 400064; Phone No. +91- equal to or more than the highest price paid for such acquisition in terms of Regulation 8 (8) of the SEBI (SAST)

"Equity Shares" means the fully paid -up equity shares of the Target Company of face value of Rs.10/- (Rupees Ten Only)
Each.
"Offer" or "Open Offer" means the open offer for acquisition up to 7,75,310 (Seven Lacs Seventy-Five Thousand Three

H

undred Ten) Equity Shares, representing 25.36% of the Fully Paid-up Equity Share Capital.

"Offer Price" means Rs. 30.00/- (Rupees Thirty Only) Per Share.
"Public Shareholders" means Shareholders of Target Company other than Parties to the Agreement.
“Selling Shareholders” means Prashant Avantilal Vora (Seller-1), Prashantbhai Avantilal Vora (HUF) (Seller-2),

S

eemaben Prashantbhai Vora (Seller-3), Virti Enterprises LLP (Seller-4), Kinjal Prashant Vora (Seller-5), Harsh Prashant

Vora (Seller-6), and Vora Shares and Stock Broker LLP (Seller-7), collectively being the promoters and members of the
promoter group of the Target Company.

"SPA" or "Agreement" has the meaning described to such termin PartIl (Background of the Offer).

"Voting Share Capital" means total voting equity capital of the Target Company on a fully diluted basis expected as of
tenth (10") working day from the closure of the tendering period of the Offer.

|. _ACQUIRER, SELLERS, TARGET COMPANY AND OFFER:

(A)INFORMATION ABOUT ACQUIRER:

A
1

cquirer—1: M/s. Farmico International Private Limited

. M/s. Farmico International Private Limited (“FIPL’/“Farmico”/“Acquirer”) having Permanent Account Number (PAN)
AAGCF6514R was incorporated as private limited company under the provisions of Companies Act, 2013 on October
06, 2025 in the name and style of M/s. Farmico International Private Limited. Corporate Identification Number of the
FIPL is U68100MH2025PTC458446. The Registered Office of the FIPL is situated at Office No. 1006, Hubtown,
Solaris, Near Gokhle Fly, Andheri East, Mumbai, Mumbai, Maharashtra, India, 400069, Tel: +91- 9899665333,
Email: farmicointernational@gmail.com.

9082258451; Email ID: info@simandharimpex.com; Website: www.simandharimpex.com.

. The Authorised Capital of SIL is Rs. 350.00 Lakhs divided into 35,00,000 Equity Shares of Face Value of Rs. 10/-
each. The Issued, Subscribed and Paid-up capital of SIL is Rs. 305.69 Lakhs divided into 30,56,925 Equity Shares of
Face Value of Rs. 10/- each.

. Target Company has established its connectivity with both the National Securities Depository Limited and Central
Depository Services (India) Limited. The ISIN of SILis INEOVI201010.

. The Company is primarily engaged in business as trader, importer, exporter of gold smiths, silver smiths, enamellers,
jewellers, gem merchants, importers and exporters of bullion and other refined and smelted metals and to buy, sell
and deal in wholesale or retail of all kind of metals, bullion, precious stones, jewellery, gold, silver, platinum, diamonds
and silver plate, bronzes, articles or various objects of art and to establish factories for the above business.

. As on date, the Target Company does not have any partly paid-up equity shares. There are no outstanding warrants or
options or similar instruments, convertible into Equity Shares at a later stage. No shares are subject to any lock in
obligations save and except 27,000 equity shares held by Prashant Avantilal Vora which are currently under lock-in ill
March 14, 2026 and lock-in will be releasing on March 15, 2026.

. The entire present and paid -up Equity Shares of the Target Company is currently listed on BSE Limited.

. The entire present and paid-up Equity Shares of the Target Company is currently listed with Bombay Stock Exchange
Limited (“BSE Limited”) having scrip code 544662 and id is SIMANDHAR respectively. The Equity Shares of Target
Company are infrequently traded on BSE in terms of Regulation 2 (1) (j) of the Takeover Regulations.

. The Company has complied with the requirements of the Listing Agreement with BSE and as on date no penal action
has beeninitiated by the BSE.

. Financial Information of SIL for half year ended September 30, 2025 and financial years ended March 31, 2025 and
March 31,2024.
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Regulations. However, it shall not be acquiring any equity shares of Target Company after the third working day prior
to commencement of tendering period and until the expiry of tendering period.

. If the Acquirer acquires any Equity Shares of the Target Company during the period of twenty-six weeks after the

closure of Tendering Period at a price higher than the Offer Price, then the Acquirer shall pay the difference between
the highest acquisition price and the Offer Price, to all shareholders whose Equity Shares have been accepted in this
Offer within sixty days from the date of such acquisition. However, no such difference shall be paid in the event that
such acquisition is made under another open offer under the Takeover Regulations, or pursuant to SEBI (Delisting of
Equity Shares) Regulations, 2021 or open market purchases made in the ordinary course on the stock exchange, not
being negotiated acquisition of Equity Shares of the Target Company in any form.

. As on date of this DPS, there is no revision in the Offer Price or Offer Size. In case of any revision in the Offer Price or

Offer Size, the Acquirer will comply with all the provisions of the Regulation 18(5) of the Takeover Regulations which
are required to be fulfilled for the said revision in the Offer Price or Offer Size.

. If there is any revision in the Offer Price on account of future purchases / competing offers, it will be done only upto

one working day prior to the date of commencement of the Tendering Period in accordance with Regulation 18(4) of
the Takeover Regulations and would be notified to the shareholders by way of another public announcement in the
same newspapers where the DPS has appeared.

. FINANCIAL ARRANGEMENTS:
. Assuming full acceptance under the offer, the maximum consideration payable by the Acquirer under the offer would

be Rs. 2,32,59,300/- (Rupees Two Crores Thirty-Two Lacs Fifty-Nine Thousand Three Hundred Only) (“maximum
consideration”) i.e. consideration payable for acquisition of up to 7,75,310 equity shares of the target Company at
offer price of Rs. 30.00/- (Rupees Thirty Only) per Equity Share.

. The Acquirer has adequate resources to meet the financial requirements of the Open Offer. No funds are being

borrowed from any bank or financial institution for the purpose of this Open Offer by the Acquirer.

2. Main object of the Acquirer as per its Memorandum of Association (“MOA”") is as mentioned below: - (Rs. in Lacs) 3. The Acquirer, the Manager to the Offer and ICICI Bank Limited, a banking corporation incorporated under the laws of

- To carry on the business of leasing, letting on hire, hire purchase or, renting system for movable and or immovable Particulars Half Year ended | Year ended Year ended India, have entered into an escrow agreement for the purpose of the Offer (the “Escrow Agreement”) in accordance
properties including godowns, sheds, buildings, stores, flats, warehouses, shops, hotels, factories, garages, plants 30.09.2025 31.03.2025 31.03.2024 with regulation 17 of the SEBI (SAST) Regulations, 2011. Pursuantto the Escrow Agreement, the Acquirer on January
and machines, equipment, apparatus, instruments, appliances, furniture, fixtures, fittings, utensils, tools, vehicles, (Restated) (Audited) (Audited) 14, 2026 have deposited cash of an amount of Rs. 60.00 Lakhs in an escrow account opened with ICICI Bank
earth moving machines installations. Total Revenue 0.00 0.00 0.00 Limited, which is in excess of 25% of the Offer Consideration.

- To undertake the sale, purchase, lease or otherwise or, advertise for sale, purchase, lease assist in selling, | NetIncome i.e. Profit/(loss) after tax 0.00 0.00 0.00 4. The Acquirer has duly empowered Navigant Corporate Advisors Limited, the Manager to the Open Offer, to realize the
purchasing, leasing and find or introduce purchaser or vendors of and to manage land building and other immovable ~ [EPS (0.02) (11.72) 0.00 value of the Escrow Accountinterms of the SEBI (SAST) Regulations, 2011. )
or movable property whether belonging to the Company or not, and to buy, sale acquire transfer development right, et worth /Shareholders’ Funds 32561 (0.17) 1.00 5. CA Vedprakash Kukreja (Membership No. 164728), Proprietor of M/s. CA. Vedprakash Kukreja, Chartered
and to let any portion of any immovable property for trade or business purposes, or other private or public purposes, Accountants having their office located at Plot No. 29, First Lane of Kasturba Nagar, Near Dayanand Park, Jaripatka,
and to collect rents, and income and to supply to tenants and occupiers and to own, hold, occupy, management ~ 10.  Asonthe date of PA and DPS, the composition of Board of Directors of Target Company is as follows: Nagpur, Maharashtra - 440014.; Tel: +91 9766789163; Email: ca.vedkukreja@gmail.com vide certificate dated

control, construct, erect, alter, develop, pull down improve, repair, renovate, work, build, plan, lay out sell, transfer,

Date of appointment in

January 06, 2026 has certified that Net Worth of Acquirer is Rs 301.00 Lakhs as on January 06, 2026.

mortgage, charge, assign, let out, hire, sub-let, sub-lease, all types of lands, plots, buildings, hereditaments, Name Designation DIN Target Company (UDIN:26164728SSKCDL1818) and has certified that the Acquirer has sufficient resources to make the fund
bunglows, flats, warehouses assets and properties, moveable or immovable freehold or lease-hold of whatever T emr Managing Director 06574912 15/12/2023 requirement for fulfilling all the obligations under the Offer. S '
nature and description and where ever situate and to deal, sale, manage, lease operate and run the infrastructure so : . 6. Based onthe above and in the light of the escrow arrangement, the Manager to the Open Offer is satisfied that the firm
developed on build-Operate-Transfer (BOT) or on Build-Own-Operate-Transfer (B0OT) basis, Buildown-Lease- | iarsh Prashant Vora Non-Executive & Non-Independent Director | 07861487 15/12/2023 arrangements have been put in place by the Acquirer to fulfill their obligations through verifiable means in relation to
Transfer (BOLT) transfer basis and buy and sell immovable property of any tenure and any interest therein either | Mehul Abhaykumar Shah | Non-Executive & Non-Independent Director | 09806622 15/12/2023 the Offerin accordance with the SEBI (SAST) Regulations, 2011.
independently or jointly in partnership, joint venture or on agency or sub contracts basis. Tejas Devendra Shah Non-Executive & Independent Director 09592879 20/08/2025 VI. STATUTORY AND OTHER APPROVALS REQUIRED FOR THE OFFER:

3. Acquireris promoted by Mr. Chandraprakash Wadhwani. Meghna Mahendra Savla Non-Executive & Independent Director 09152133 20/08/2025 1. As of the date of this DPS, there are no statutory approvals required for this Offer. However, if any statutory approval

. The present authorized share capital of Acquireris Rs. 1,00,00,000 (Rupees One Crore Only) representing 10,00,000
(Ten Lakhs) equity shares of Rs. 10/- each. The equity shares of Farmico International Private Limited are not listed
with any stock exchange.

. The paid-up equity share capital of Acquirer is Rs. 61,00,000 (Rupees Sixty-One Lakhs Only) 6,10,000 (Six Lakhs
Ten Thousand) equity shares of Rs. 10/- each fully paid up as under:

(E)

1. The Acquirer has made the Offer in accordance with the Regulation 3(1) and 4 of the Takeover Regulations vide the PA

DETAILS OF THE OFFER:

dated January 14, 2026 to all the public shareholders of the Target Company for the acquisition of up to 7,75,310
(Seven Lacs Seventy-Five Thousand Three Hundred Ten) Equity Shares ("Open Offer Shares") of the face value of Rs.
10/- each representing 25.36% of the Fully Paid -up Equity Share Capital of the Target Company at the "Offer Price" of

that become applicable prior to completion of this Offer, this Offer would be subject to the receipt of such other
statutory approvals that may become applicable at a later date.

. Non-resident equity shareholders who wish to tender their equity shares in the Target Company in this Offer will be

required to submit all the applicable Reserve Bank of India (hereinafter referred to as “RBI”) approvals that they would
have obtained for acquiring, the equity shares of the Target Company. In the event such RBI approvals are not
submitted, the Acquirer reserves the sole right to reject the equity shares tendered in the Offer.

Name of Shareholders Category ’;:'I'a ‘r’;:ﬂ:m’ %h(:)'ldsi':lare tha SgSOE%d(t?l;[I)_Zt:tse'rfg:‘r(t)yﬁ(;plyl)_opgr)EqUIty Share payablein*Cash" and subject to the terms and conditions setoutin 5 .o Acquirer, interms of regulation 23 of the SEBI (SAST) Regulations, will have a right not to proceed with the Offer in
Chandraprakash Wadhwani Promoter 6,03,900 99.00% . The Offer is being made to all the Shargholders of the Target Company except the Acqui_rer, existir)g promoters & wgri‘llﬁggg;e:;: ;ﬁ?gﬁ%‘}gﬂ? Iirrl(ilhcs ;ea?n?ebr?:\?v:;;frgﬁﬁ?/v;Tctgfh?sv gr;)ts? ;xt:ggg\:rzlf PA will be made within 2
Vidhi Wadhwani Promoter Grou 6,100 1.00% promoter group and the Sellers. The Equity Shares of the Target Company under the Offer will be acquired by Acquirer : . ; £ caticti ; i
Total P 6.10.000 100 00‘; as fully paid-up, free from any lien, charges and encumbrances and together with the rights attached thereto, 4. In case ?f delay mdrecelpt of ar}msltgtuftorly approlval, ﬂ;ehSEfl may, i sfat:sfledfthhatgelayed recglpt oflthe reqmsﬁe

,10, .00% ingluding allrights to dividend, bonus and rights offer declared thereof. approvals was not due to any willful default or neglect of the Acquirer or failure of the Acquirer to diligently pursue the
6. Acquirer does notbelong to any group. . The Offer is neither conditional upon any minimum level of acceptance in terms of Regulation 19(1) of the Takeover application forthe approval, grant exisnsion of tme forthe purpose, subjectto the Acquirer agreeing o pay nterestto

the shareholders as directed by the SEBI, in terms of regulation 18(11) of the SEBI (SAST) Regulations. Further, if

7. The details of present Board of Directors of Acquirer are tabled as below: Regulations nor it is a competing offer in terms of Regulation 20 of the Takeover Regulations. This Offer is not delay occurs on account of wiliful default by the Acquirer in obtaining the requisite approvals, regulation 17(9) of the
Name of Shareholders DIN Date of appointment Qualification & Experience pursuant to any global acquisition resulting in an indirect acquisition of equity shares of the Target Company. Also, SEBI (SAST) Regulations will also become applicable and the amount lying in the Escrow Account shall become liable
there is no differential pricing in this Offer as all the Equity Shares of the Target Company are fully paid-up. toforfeiture.
Nikhil Sabharwal 08961280 16/12/2025 Mr. Nikhil Sabharwal holds a degree Bachelor of . EQFO Of;esr o/(aOSfSEJmi{\g guvllo’;l%zeging ;?t}qheeTgfgzrt %'é?% F;g:ll r%Sél:A;lsingrgligni?;tl!g:] ‘é%bé'ft ﬁgirgpgldggg('?ﬂaﬁg) ;2;:1: 5. No approval is required from any bank or financial institutions for this Offer.
i icati w 25% ui i i I i ulati isti ulation .
g?lzri]r?g?i%) ﬁfﬁf?ﬁe‘ﬁrﬁﬂf l?r(])ivmerrnslijtrylll,cat}tlt(:l? with Rule 19A (c11) 0¥the Securities Contracts (Regulations)yRuIes, 1957 ("SCRR"). If the MPS fallsgbelow 25% of the VI, VENTATIVE SCHEDULE OF THE ACTWIT“.ES_ PERTAINING TO THE OF FER:
Pradesh. He has an experience of over 15 years in Equity & Voting Capital, the Acquirer will comply with the provisions of Regulation 7(4) of the Takeover Regulations to Activity Date Day
the various different fields. maintainthe MPS in accordance with the SCRR and the Listing Regulations. Public Announcement 14.01.2026 | Wednesday
Priya Pawankumar Joshi 09420137 06/10/2025 Ms. Priya Pawankumar Joshi holds a degree of . As on the date of this DPS, there are no statutory approvals required for this Offer. However, if any statutory approval Publication of Detailed Public Statement in newspapers 22.01.2026 | Thursday
Bachelor in commerce from Nagpur University. that become applicable prior to completipn of this Offer, this Offer would be subject to the receipt of such other  [sypmission of Detailed Public Statement to BSE, Target Company & SEBI 22.01.2026| Thursday
She is having experience of over 14 years in the |~ Stalutory approvals thatmay become applicable ata ater date. , . A Last date of fling drat letter of offer with SEBI 30012026 _Friday
field of Business administrations as operations| 6. To the extent required and to optlmlze the value of all the shareholders, the Acqwrer may subject ?0 applicable Last date for a Competing offer 13.02.2026] Friday
head. shareholders' consent, enter into any compromise or arrangement, reconstruction, restructuring, merger, - ==
8. None of the directors of Acquirer are directors on the Board of Target Company. amalgamation, rationalizing and/or streamlining of various operations, assets, liabilties, investments, businesses or | Receipt of corzments from SEBI on dratt letter of offer 23.02.2026| Monday
9. Acquirer is not forming part of the present Promoter Group of the Target Company. Acquirer does not have any othe}rwlse pfthe TargetCompany. No.twnhstandlr‘]g,the Board owaet;tors of the Target Cqmpany W|Illtake appropnate Identified de.ne . 25.02.2026 | Wednesday
relation with Target Company nor have any interest in Target Company, save and except the proposed shareholding to ieCIS.IOHSl 't" tt(]jeste mat&ers in “”?.twt'.th th? tLeqéurerger;t[s).of tthe bufstli?esTs an?copportunltﬁs from tlmfe }0 tlmel. ;he Date by which letter of offer be dispatched to the shareholders 05.03.2026| Thursday
be acquired in the Target Company pursuant to Share Purchase Agreement (“SPA”). Further no nominee(s) Oft?]lé'gfrfg: eHnomS/eSesresogrrric(?:csisligrﬁggbe:n rggtje?ntr:irsefeorasrgb fhea/;%e Uircérrnpanya B SUCCESSIUI COMPIEUON [ a5 date for revising the Offer Price 10.03.2026| Tuesday
representing Acqui(er is on the Board of.Dir.ectors of thelTargqt Cqmpany. None of the'directors or key managerial 7 In terms o.f Re Iat';)n 25(2) of the Takeover Requlations tﬁe Acy iror dges nbt currently have any intention to Comments from Committee of Independent Directors of Target Company 10.03.2026| Tuesday
employees of Acquirer hold any ownership/ interest/ relationship/ directorship / shares in the Target Company. " aliorats restrugtlfjrel i o(se)of orotherwisve encugmubelr g assets?)l;lTar ot bom anu " thg su:ceedi);I twol s | Advertisement of Schedule of activites for open offer, status of statutory and other 11.03.2026 | Wednesday
10.CA Vedprakash Kukreja (Membership No. 164728), Proprietor of Ms. CA. Vedprakash Kukreja, Chartered from the completion ofahis Offer, except in the ordinary)éourse of bus%ness ar?d oyther than as alree?dy ag):eed, approvals in newspapers and sending to SEBI, Stock Exchange and Target Company
Qgggﬂptmi;];\gﬂg;hﬂ fgéial(.)grfﬁdf;? Iggggiggaggtlﬁgﬁ_o&( szgukrltj)lgrygg@aré mzei}rc%ﬁ'aﬂzgdc?:{#i’c‘ﬁ:%62& disclosed and / or publicly announced by Target Company. Notwithstanding anything contained herein and except | Date of Opening of the Offer 12.03.2026| Thursday
Januari/ 06, 2026 has certifieﬁ thét Net Worth of Acyquirer'is Rs 301.00 Lakhs 'as on January 06, 2026 with the priorapproval of the shareholders quargetCompanythroughaspepial resolution,passgd by way of postal  |Date of Closure of the Offer 27.03.2026|  Friday
(UDIN:26164728SSKCDL1818). bago'{, t?eIAcqutlrerfl%nderttaékes that htehWIIthm rt(ehstruti}ure, sell, Ieas;eEJ d|§pose ofdo;hott}(re]rwme e;ncudmber ar:jy Post Offer Advertisement 07.04.2026| Tuesday
11.Acquirer does not hold any Equity Shares or voting rights in the Target Company as onthe date ofthe PAand DPS. gt " taseR T Fo® MEes D e o ey e ) usiness angomerian as ateacyagreet | payment of consideration for the acquired shares 15.04.2026 | Wednesday
Acquirer has not acquired any Equity Shares of the Target Company between the date of the PA .., January 14, 2026 8. The Manager to the Offer, Navigant Corporate Advisors Limited, does not hold any equity shares in the Target Final report from Merchant Banker 22.04.2026| Wednesday

and the date of this DPS. However, the Acquirer has agreed to buy 22,81,615 Equity Shares by way of Share Purchase
Agreement (“SPA”).

Company as on the date of DPS. The Manager to the Offer further declares and undertakes that they will not deal on
their own accountin the equity shares of the Target Company during the Offer Period.

*Identified Date is only for the purpose of determining the names of the shareholders as on such date to whom the Letter
of Offer would be sent. All owners (registered or unregistered) of equity shares of the Target Company (except the

12.As on the date of this DPS, Acquirer does not have any interest in Target Company, save and except the proposed Acquirer; Sellers and Promoter and Promoter Group) are eligible to participate in the Offer any time before the closure of
shareholding to be acquired in the Target Company pursuant to SPA/ Agreement. |. BACKGROUND TO THE OFFER: the Offer:
13.The Key financial information of FIPL based on the financial statements as on 06" January, 2026 are as under: . This Offer is being made pursuant to the execution of an Agreement dated January 14, 2026 to purchase 22,81,615  VIIl. PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON RECIEPT OF LETTER OF OFFER:

S

tandalone Financial Statements
Figures in Rs. Lakhs (Except EPS)

1

1

4. Acquirer, its directors and promoters have not been categorized as a willful defaulter by any bank or financial
institution or consortium thereof in accordance with the guidelines on willful defaulter issued by RBI.

5.Acquirer hereby confirms and declares that neither Acquirer nor any of its promoter or directors or key managerial
personnel’s are declared as ‘Fraudulent Borrower’ by the lending banks or financial institution or consortium, in terms
of RBI master circular dated July 01, 2016.

The Equity Shares tendered in this offer will be acquired by Acquirer only and there is no person acting in concert with
Acquirerinthis Open Offer.

equity shares constituting 74.64% of the fully paid up and voting equity share capital of the Target Company from
Prashant Avantilal Vora (Seller-1), Prashantbhai Avantilal Vora (HUF) (Seller-2), Seemaben Prashantbhai Vora (Seller-

management and affairs of the company.

3. The Acquirer intend to control over the Target Company & make changes in the Board of Directors of the Target

Company subsequent to the completion of this Open Offer in accordance hereof.

4. The Acquirer propose to continue existing business of the Target Company and may diversify its business activities in

future with prior approval of Shareholders. The main purpose of this acquisition is to acquire complete management
control of the Target Company.

1ll. SHAREHOLDING AND ACQUISITION DETAILS:

1.

oo

All owners of Equity Shares (except the Acquirer, Sellers and Promoter and Promoter Group) whether holding Equity
Shares in dematerialized form or physical form, registered or unregistered, are eligible to participate in the Offer any
time before closure of the tendering period.

= = e = 3), Virti Enterprises LLP (Seller-4), Kinjal Prashant Vora (Seller-5), Harsh Prashant Vora (Seller-6), and Vora Shares > 0T the tendertl . . . .
Particulars Unaudited - Limited Reviewed and Stock Broker LLP (Seller-7) (Seller-1, Seller-2, Seller-3, Seller-4, Seller-5, Seller-6 and Seller-7 hereinafter 2. There shall be no discrimination in the acceptance of locked-in and non-locked-in shares in the Offer. The residual lock-
06.01.2026 collectively referred to as the "Sellers") at a consideration of Rs. 30/- per Equity Share. (“SPA) in period shall continue in the hands of the Acquirer. The shares to be acquired under the Offer must be free from all
Total Revenue 0.00 ) o M ) ; ) . : liens, charges and encumbrances and will be acquired together with the rights attached thereto.
, : 2. This Open Offeris a "Mandatory Offer under the Regulation 3(1) and 4 of the Takeover Regulations being made bythe 3 - pergons who have acquired the Equity Shares of the Target Company but whose names do not appear in the register of
Net Income (Profit / (Loss) after tax 0.00 Acquirer for acquisition of 25.36% of the present issued, subscribed and paid -up capital of Target Company. After the members of the Target Company on the Identified Date or unregistered owners or those who have acquired the Equity
Earnings Per Share (in Rs.) 0.00 completion of this open offer and pursuant to acquisition of shares under Share Purchase Agreement, the Acquirer Shares of the Target Company after the Identified Date or those who have not received the Letter of Offer, may also
Net Worth / Shareholder's Funds 301.00 shall become largest equity shareholder and by virtue of this it shall be in a position to exercise effective control over . participate in this Offer.

. The Open Offer will be implemented by the Acquirer through the Stock Exchange Mechanism made available by the

Stock Exchange in the form of a separate window (“Acquisition Window”) as provided under the SEBI (SAST)
Regulations and SEBI Circular CIR/CFD/POLICYCELL/1/2015 dated 13" April, 2015 issued by SEBI and as amended by
SEBI Circular CFD/DCR/2/CIR/P/2016/131 dated December 09, 2016 and as per further amendment vide SEBI Circular
SEBI/HO/CFD/DCR-IIl/ CIR/P/2021/615 dated 13" August, 2021 and SEBI’s Master Circular dated February 16, 2023,
bearing reference number SEBI/HO/CFD/PoD1/P/CIR/2023/31 (“Master Circular”).

. BSE Limited shall be the designated Stock Exchange for the purpose of tendering shares in the Open Offer.
. The Acquirer has appointed Allwin Securities Limited, Stock Broker for the open offer through whom the purchases and

settlement of the Offer Shares tendered under the Open Offer shall be made. The contact details of the buying broker are

(8)  UNDERTAKING/ CONFIRMATION BY THE ACQUIRER: The Currentand proposed shareholding of the Acquirer in Target Company and the details of his acquisition is as follows: as mentioned below:
1. The Acquirer undertakes that if Acquirer acquires any Equity Shares of the Target Company during the Offer Period, Sr. No. Particulars No. of shares % Allwin Securities Limited
quuirer wiII_inform the _Stock Exchange and the Target Comp_any within_24 hours of such acqui_sitions and_Acquirer ) Shareholding s on PA date i.e., January 14, 2026 Nil Nil B-205/206, Ramiji House, 30, Jambulwadi, Kalbadevi Road, Mumbai-400 002 Tel: +91-22-4344 6444
will not acquire any Equity Shares of the Target Company during the period between three working days prior to the - sh d10 b ired : der SPA : 29 81615 74.64% E-mail: allwinsec@gmail.com Website: www.allwinsecurities.com SEBI Registration No.: INZ000239635
commencement of the Tendering Period (‘TP") and until the closure of the TP in accordance with Regulation 18(6) of | (1) ares agreed Ip be acquired Under T =2 7. Allthe shareholders who desire to tender their equity shares under the Open Offer will have to intimate their respective
the Regulations. (iii Shares acquired between the PA date and the DPS date Nil Nil stock brokers (“Selling Brokers”) within the normal trading hours of the Secondary Market, during the Tendering period.
2. The Acquirer has not been prohibited by SEBI from dealing in securities in terms of directions issued under section (iv) Shares to be acquired in the Open Offer 7,75,310 25.36% 8. A separate Acquisition Window will be provided by the stock exchange to facilitate placing of sell orders. All the
11B of the SEBI Act, as amended or under any other regulations made under the SEBI Act. (assuming full acceptances) shareholcjers who desire Eo tender their equity shares under the Open Offer will have to intimate their respective stock
3. The Acquirer has undertaken that Acquirer will not sell the Equity Shares of the Target Company, if any held by him [y Post Offer shareholding (assuming full acceptance) brokers (*Selling Brokers”) within the normal trading hours of the Secondary Market, during the Tendering period. The
during the Offer Period in terms of Regulation 25(4) of the Takeover Regulations A 10" worki fter closing of . . o 1 o Selling broker can enter orders for dematerialized as well as physical Equity shares.
' : (As on 10" working day after closing of tendering period) 30,56,925 00.00% 9. The Letter of Offer along with a form of acceptance cum acknowledgement would also be available at the SEBI website,
(C)  DETAILS OF SELLING SHAREHOLDERS (THE SELLERS): www.sebi.gov.in, and shareholders can also apply by downloading such forms from the said website.
1. The details of Sellers have been set out as under: IV.  OFFERPRICE: 10.No indemnity is needed from unregistered shareholders.

Part of the Details of shares / voting rights held 1. The Equity Shares of the Target Company are listed on BSE Limited, Mumbai (BSE). The shares are placed under  IX. THE DETAILED PROCEDURE FOR TENDERING THE SHARES IN THE OFFER WILL BE AVAILABLE IN THE LETTER OF
Name of Promoter / by the Selling Shareholders Group “T/T+1" having a Scrip Code of “544662” & Scrip Id: “SIMANDHAR” on the BSE. OFFER
Sellers Address of Sellers Promoter Group| Pre- Transaction | Post Transaction| 2. The equity shares of the Target Company are infrequently traded within the meaning of explanation provided in X OTHERINFORMATION: N o » o

(Yes / No) Number % | Number| % Regulation 2(j) of the SEBI (SAST) Regulations on BSE. 1. The Adcqwrer and thse Ta.rgegg)gmpang have no:]been plrohlblted bé/ SEBJ fror:n gEaBI;rLg in the securities under directions
Prashant Avantilal{ 5 D, Rajratan Palace I, Shankar Yes 12,34,781 | 40.39% Nil Nil The annualized trading turnover of the equity shares of the Target Company on BSE during Twelve calendar months o ITsr?: eAcgﬂirrseurahn;;oapgg}hotgd Na\%:ﬂt gﬁ%gttee/&aev?:;ﬁ?%?ead :Su nM:r:;ngto the%ﬁer pursuantto regulation 12 of
Vora Lane, Kandivali West, Mumbai — prior to the month of PA date (January, 2025 — December, 2025) is as given below: " the SEBI (SAST) Regulations.
(Seller-1) 400067 Name of the Total number of equity shares traded Total Number Annualized Trading Turnover | 3. T‘rhw Acquirer has appointed Bigshare Services Private Limited as Registrar to the Offer having office at Office No S6-2,
Prashantbhai i : . Stock Exchange | during the preceding 12 months prior | Equity Shares listed (as % of total Listed 6"Floor Pinnacle Business Park, Next to Ahura Centre, Mahakali Caves Road, Andheri (East) Mumbai - 400093, India.
Avantilal Vora Ear?é F:é{ﬁﬂlgnpaml;ﬁ I:(llu?;]g;ika_r Yes 3,66,466 | 11.99% N il to the month of PA Equity Shares) Tel No.:+91-22-62638200, Website: www.bigshareonline.com; E-mail Id: Qpenoffer@bigshareonline.com; SEBI
HUF 4000Y67 ’ BSE 75.680 30.56.925 2.48% Registration No.: INR000001385; Contact Person: Maruti Eate.

! — . 4. This Detailed Pubic Statement would also be available at SEBI's website www.sebi.gov.in.
(Seller-2) Source: www bseindia.com 5. This Detailed Pubic Statement is being issued on behalf of the Acquirer by the Manager to the Offer i.e., M/s Navigant
Seemaben 5 D, Rajratan Palace I, Shankar Yes 4,85,407 | 15.88% Nil Nil P ) N ) Corporate Advisors Limited.
Prashantbhai Lane, Kandivali West, Mumbai — ’ 3. ;he (I)ﬁgr Price r?bes.SO.fOE/-f (h%upt_aes_ Thirty Only) is justified in terms of Regulation 8 (2) of the SEBI (SAST) g e Acquirer accepts the full responsibilty for the information contained in PA and DPS and also for the obligations of
Vora (Seller-3) | 400067 egulations on the basis of the following: the Acquirer as laid down in the SEBI (SAST) Regulations, 2011 and subsequent amendments made thereof.
Virti Enterprises | 812 A Wing 8" Floor, Jaswanti Allied Yes 45750 | 150% | ni il SR. NO. PARTICULARS PRICE (IN RS. PER SHARE) ISSUED BY MANAGER TO THE OFFER FOR AND ON BEHALF OF THE ACQUIRER
Business Center, Ramchandra Llane ' ' (@) | Highestof Negotiated price per Equity Share of SPA 30.00 NAVIGANT CORPORATE ADVISORS LIMITED
(Seller-4) 538%,64Malad West, Mumbai - (b) [ The volume- weighted average price paid or payable for acquisitions by the NA. g@ 804, Meadows, Sahar Plaza Complex, J B Nagar, Andheri K_U(Ia. Road, Andheri (East),
_ : Acquirer during 52 weeks immediately preceding the date of PA. Navigant l\/!urr_lbal - 400 059.Tel No. +91-22- 4120 48:'37 / 49_73 5078 Email id: nav|gant@na\{|gantcorp.com" _
Kinjal Prashant |5 D, Rajratan Palace Il, Shankar Yes 55,590 1.82% Nil Nil - - - — - - Website: www.navigantcorp.com SEBI Registration No: INM000012243 Contact person: Mr. Sarthak Vijlani
- ; (c) | Highest price paid or payable for acquisitions by the Acquirer during 26 weeks N.A. -

Vora Lane, Kandivali West, Mumbai — immediately preceding the date of PA Place: Mumbai
(Seller-5) 400067 yp 9 - Date: January 21, 2026 Sunjeet Comm.




